
HIGH COURT OF JAMMU & KASHMIR AND LADAKH 
(Office of the Registrar General (Camp) at Jammu) 

****** 
Subject: Action Plan for the year 2023-24 for District Judiciary iri the UTs 

of Jammu & Kashmir and Ladakh- Additional Guidelines & 
Formation of 'District Case Management System 
Committee'. 

Circular 

No:- 09 of 2024/RG/GS dated:- 02.09.2024 

In continuation to the Action Plan circulated vide High Court 

Circular No. 08 of 2023 /RG/GS dated 05.12.2023 and with an intent to 

curb and decrease the pendency of five years plus old case, to indicate 

and suggest measures aimed at the disposal of oldest case, to ensure 

equitable and rationalized distribution I allocation of oldest case among 

the Judicial officers and to discuss measures to generally maximize the 

disposal of cases, the following guidelines are hereby issued for its 

adherence by the District Judiciary:-

1. The Principal District Judges of each District shall constitute a 

'District Case Management Committee' presided over by 

himself, a senior Additional District Judge (if available) and a 

Senior Civil Judge preferably CJM to supervise the case 

management strategy in each District. The committee may 

invite the Judicial Officers concerned in whose courts the 

oldest cases are pending, the President(s), office bearers and 

members of the Bar Associations as well as Govt. Pleaders 

and Public Prosecutors to the meetings if it is felt necessary; 

2. The District Case Management Committee shall hold 

periodical meetings at the District Headquarters preferably in 

the afternoon (after court hours) on the last working day of 

every month. The Judicial officers working at places other 

than the · District Headquarters may opt to attend the 

meeting through virtual mode; 

3. The Pr. District Judge shall set the schedule & Agenda of 

review meetings nf the Case Management Committee on 

monthly basis to monitor the progress of disposal of old 

cases and to issue directions or make suggestions to Judicial 
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Officers for the speedy disposal of such oldest /target cases. 

The Principal District Judge shall submit the minutes of 

monthly review meetings of the District <;:ase Management 

Committee to the Member Secretary to the Hon'ble SCMS 

Committee by the 5th day of every month. The Member­

Secretary of the Hon'ble Committee shall, in turn, place the 

same before the Hon'ble Committee for perusal and soliciting 

directions/instructions; 

4. The District Case Management Committee shall identify and 

indicate oldest cases in the Courts of the Magistrates I Civil 

Judges & in the Courts of District & Sessions Judges, identify 

target cases and ensure, in consultation with the Hon'ble 

Administrative .Judge of the District, the equitable & 

rationalized distribution of the oldest /target cases among 

judicial Officers within the District regard being had to the 

nature of the cases and their stage of proceedings & 

wherever practicable the complicated cases shall be assigned 

to the senior&. more experienced Judicial Officers; 

5. The District Case Management Committee shall also tackle 

the difficulty arising out of non-appearance or non­

production of accused and the witnesses in -criminal cases. It 

can help ensur~ that the accused and the witnesses do 

regularly appear in the Courts. The District Case 

Management Committee shall prepare the list of tlie old 

criminal ·cases pending. trial or disposal before different 

Courts in the District in which the Police have failed to serve 

the witness summons or warrants or in which the Police are 

unable to ensure the presence of the accused. The 

Committee can hold meeting with the District SPs and the 

Public Prosecutors in this regard. The Committee may, if 

required, request District SPs to appoint Senior Police 

Officers as nodal officers who shall supervise the service of 

summons on the witnesses in the criminal cases and ensur.e 

the presence of the accused before the courts. The 

Committee can also devise a mechanism at the local level in 

consultation with the District SPs & the Public Prosecutors 

which can help ensure the strict compliance with the 
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direction of the Courts for production of witnesses before the 

Courts & for ensuring presence of the accused; 

6. It must be clarified that an endeavor shall be made to 

dispose of the oldest case(s) on merits and easy recourse to 

dismissal of the matters for non-prosecution or deciding the 

cases ex-parte shall not be taken, unless it is absolutely 

warranted by the facts of the case; and 

7. Hon'ble the Chief Justice will personally monitor the above 

guidelines. 

By order. 

No:-35609-29 / RG/ GS 

Copy of above forwarded to the:-

(Shahza~ Azeem) 
Registrar General 

dated:- o;z.09.2024 

1. Principal Secretary to Hon'ble the Chief Justice, High Court of J&K and 
Ladakh. 

2. Secretary to Hon'ble Mr./ Mrs. Justice ___________ _ 
...... for kind information of their Lordships. 

3. Registrar Vigilance, High Court of J&K and Ladakh, Srihagar for 
information and necessary action. 

4. All Principal District & Sessions Judges of the UTs of J&K · and Ladakh 
for information and necessary compliance. 

5. CPC-e-Courts High Court of J&K and Ladakh for information and with 
the request to upload the same on the High Court Website. 

6. I/C Library High Court of J&K and Ladakh for information and keeping 
record of the same. 


